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(d) The Properties were put up for 
sale by adventisement. Amongst the 
offen received after due negotiations the 
best offer of Rs. 62 Iakhs from a Japanese 
firm was finally accepted by the Corpora-
tion. 

Niyogi Enquiry Committee's Report 

*1419. Shri Jangde • Will the Minis-
ter of Home AfFairs be pleased to refer 
to the replies given to supplementaries 
raised on Starred Question No. 1726 on the 
4th September, 1956 and state: 

(a) whether the Madhya Pradesh 
State Government have approached the 
Government of India in regard to imple-
mentation of the recommendations made 
in the report of the Niyogi Enquiry Commi-
ttee on the activities of foreign missionaries 
in India; and 

(b) if so, the action taken thereon? 

The Minister in the Ministry of 
Home AfFairs (Shri Datar) • (a) No. 

(b) Does not atise. 

English In Universities 

"1422. Shri D. C. Sharma • Will the 
Minister of Education be pleased to 
refer to the reply given to Starred Question 
No. 677 on the 3rd August, 1956 and 
state: 

(a) whether the Committee appointed 
to recommend ways and means of securing 
an adequate proficiency in Engli.h at the 
Univenity stage has since submitted its 
report; and 

(b) if so, the nature of the report? 

The Deputy Minister of Education 
(Dr. M. M. Das) • (a) No, Sir. 

(b) Does not atise. 

IIJstory of Freedom Movement 

*1423' Shri SbiVIUUIDJappa • Will 
the Minister of Education be pleased to 
state: 

(a) whether it is a fact that the Govern-
ment of India have permitted the State 
Committee to publish their reaserch books 
on the History of Freedom Movement; 
and 

(b) if so, the number of States that 
have published their own books ? 

The Deputy MlDiater of Education 
(Dr. M. M. D88).(a) No specific permission 
has been given by the Government of India 
in this behalf, but the State Governments 
have discretion to utilise the material 
collected by the State Committees for any 
purpose they like. 

(b) Only one so far. 
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Dr. Harala 

*1427. Shri RishaDg KeishiDg : Will 
the Minister of Defence be pleased to 
state: 

(a) the number of Military Penon-
nel tried by a General Court Martial in 
connection with the Death of Dr. Haralu 
at Kohima in May, 1956; 

(b) the nature and term of punish-
ment awarded to the guilty persons; 

(c) whether any compensation has 
been paid to the family of the late Dr. 
Haralu; and 




